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the seniority list of the Assistant

Engineers.

Agreement with UK. for import of
Foodgrains

5276. SHRI R. N. BARMAN: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

{a) the State-wise allocation of
foodgrains, (specially for West Ben~
gal) India i likely to get from
Britain under British Aid to India
Agreement's signed recently between
India and Britain;

(b) when the {foodgrains are ex-
pected to be received in India; and

(c¢) the type of cereals India wil! gat
from Britain under this agreement?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE)' (a) to (¢). Under an
agreement dated 11th March, 1975, the
Government of UK. have agreed to
supply 30,000 tonnes of wheat to India
as food ald The entire quantity is
expected to be received 1n the country
by the end of June, 1875. Foodgrains
procured internally and imported from
abroad are merged into the Central
Pool and allocations are made ta the
States from month to month, keeping
in view the overall availability of
stocks in the Central Pool, needs of the
States, markel availability and other
relevant factors

——

CORRECTION OF ANSWER TO
UNSTARRED QUESTION NO. 2825,
PART (A) DATED 10-3-1975 RE-

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P, SHINDE): The Bakery
(Bread) Industry i not a scheduled
industry, and as such 2o specific tar-
fets of production have beep fixed for
the industry,

—
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12.02 hrs.
RE: ADJOURNMENT MOTIONS
SEVERAL HON. MEMBERS rose—

SEVERAL HON. MEMBERS rose—
mond Harbour): 1 have given an
adjournment motion about the attack
on Jayaprakash Narayan in Caleutta
as also on Shri Mora)i Desaf's fast..,

SHRI INDRAJIT GUPTA (Alipore):
1 have also given an adjournment mo-
tion on the reported call made by
Shr; Jayaprakash Narayan to the arm-
ed forces of the country to revolt or
to get ready to revolt. This is a
serious matter affecting the security
of the country... (Interruptions)
America is supplying arms tg Pakis-
tan to attack India and is this the
time that the Army should be asked
to revolt?/.. (Interruptions).

MR SPEAKER: One cannot listen
if all of you speak at ong and the
same time We will not be able to
carry on our business in this way.
It 1s really wvery difficult. Order
please

ot gev W vgm (i) ¢
W I T G F qA F 9 g
R a1 e wRerl ¥ W g,
e o 4 o T o O g gun
Mag T WA

W WY T A AR ¥
A arr gt ol & Wi T & 3 Fad
o e & 1 9w oW RS Y §
o R HawT
SHRI JYOTIRMOY BOSU: Mime

was about the attack on Jayaprakash
Narayan...

MR. SPEAKER: The hon. Member

may go on. I will wait till he fini-
shes. It is a very bad practice. When
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These are Adjournment Metiong of
different categories. There are Eleven
Adjournment Motions, This is about
‘failure of the Government to con-
trol the growing cult of viclence in
the country’. Thig is a general thing
and there are others.

SHRI K. 8. CHAVDA (Patan):
You say, general. There are specific
items also,

MR. SPEAKER: Why do you in-
terrupt? I only ask for your indul-
gence and patience.

These motions say about ‘attack on
Shr1 Jayaprakash Narayan and also
the atmosphere of violence. Some are
identical in language and others are
a little bit different but the subject
1z almost the same Thess are the
eleven adjournment motions which I
have with me,

Ang then there are others. This is
what Shri Indrajit Gupta hag given.
Thepe are about § Members. This re-
ters to ‘Governmenty silence regard-
ing Jayaprakash Narayan's repeated
cally to the armed forces to prepare
tor revolt’. And the other is the third
category. It says: ‘Failure of the
Government to prevent Shri Morarji
Desafs fast undertaken by him to
induce the Government to hold the
elections to the Gujarat Assembly be-
fore the onset of monsoon in accor-
dance with the assurance given by it
that the poll will be held soon after
the completion of the delimitation of
constituencies and revision of electo-
ral rolls’. About this motion regard-
mng attack, this can be divided into
two parts. One is attack on  Shri
Jaysprakash Narayan and the other
is the general atmosphere of violence.
Howsoever important the subject may
be, when something happens in &
State, it iz a State subject and it
comes under law and order of the

sdmit
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But it it is a Motion about the
general atmosphere of violence in the
country, that is entirely a different
matter, I don't debar any discussion
on that,

PROF. MADHU DANDAVATE
(Rajapur): Prof. Samar Guha's
motion is the most comprehensive,

MR. SPEAKER: Some are com-
prehensive; some of them are one-
sided. T cannot make one observation
for all these motions. So, if you want
to discuss regarding ‘atmosphere of
violence' I have no objection about ft,
but if you want to say about what
wag done in West Bengal, about law
and order of that State 15 concerned,
I am very sorry on that; it will not
be permitted.

SHRI JYOTIRMOY BOSU: I have
documrents to prove.

MR. SPEAKER: Kindly sit down.
You have so much to prove.

SHRI JYOTIRMOY BOSU: I dis-
pute your observations,
MR SPEAEKER: Please don't dis-

pute. 1 am not ready to accept that.

No question of disputing anything.
You always have this habit.

SHRI PILOO MODY (Godhrs):
Mr. Speaker, Sir, are you suggesting
that the Congress Party has tabled
this Motion? 'What you are permitting
should be really tabled by the Con-
grezs Party and not by us,

MR SPEAKER: The Congress
Party has not tabled any Motion. As
regards Shri Jayaprakash Narsyan's
call to the Armed Forces ebo, this s

which can also be dlscus-
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sed here. 1 have, on such occasions,
not debarred any discussion. So, on
the general atmosphere of violence in
the country, both these categories can
be mentioned about which he says
there 18 consensus in a part of the
Motion.

As for the fast by Shr1 Morarii
Desas, I doubt if Government 15 res-
ponsible for that As regards holding
of elections you have had discussions
on many occasions and also at the
time of Gujarat Budget You can dis-
cuss in a gencral way the atmosphere
of violence und not 1n the form of an
adjournment motion,

Wt 7y fmd ;o o ars
Wy |

SHRI SAMAR GUHA (Conta1):
Mr. Speaker, Sir, will you kindly
allow my point of order?

MR SPEAKER I only allow dis-
cussions on the question of general
atmosphere of violence and not on the
adjournment motion For example,
the attach on Samn Jayaprakash
Narayan 15 a matter of law and order
of the State

ot wswe faw : werw WERT,
waweTy ATeraer 9 fawe ¥ o qwar
g W o7 agi aEER A A A
ahfr ft | w WroE R deT @
oo (wwaw) .

MR SPEAKER' Al T can do is
to ask the Minister for Home Affairs
to collect the information from the
State. But, he cannot tell what has
happened in the State as that is not
within hig competence to say some-
thing sbout it For that he has to
get the information from the State.

ot wiwee fow ;Y 3@ O
wet oft § ) T & Eoe R
v v w7 T R
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o FEAT T gy TEE AR TR g
T ot o ?

MR SPEAKER, That was about
the hearing of an election petition
which concerns the Prime Minister

Wt saww faw (&) -
ot 18 arce #1 figw wfa g ot ow
wEwr foeter 3wT ower muv sEw
I W AdY g o v

MR SPEAKER I do not deny
any discussion in & general way But,
if you want any statement from the
Home Minister, then he can be asked
to make a statement only on getting
the information from the State Gov-
ernment.

st Wigae faw . W THw WY
JuE W OpHl @ §. . . .
(voweyr)

SHRI SHYAMNANDAN MISHRA:
On that day, a statement was not first
made by the hon Home Minster, nor
wag any information sought from the
State Government The House pas-
sed a Resolution condemning the inci-
dents on that day

MR. SPEAKER That was about
the election petition filed m the Court.

SHRI SHYAMNANDAN MISHRA:
What of that?

MR SPEAKER: Here I am talking
of procedure. This 1s nol the ques-
tion of arguments All I have said
is that in that case, I remember, when
he was asked to make a statement,
he got the information from the pro-
per sources.

SHRI SHYAMNANDAN MISHRA:
Before that, the Resolution wes pas-
sed by the House.

MR SPEAKER Thus is the law
and order of the State. He cannot be
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held responsible. At the most, he
can be asked to get the information
from the State Government.

oft wy fomy . qefufafafadr &
AR F WY AW AT wrE wrdl 59
#Hhifax

SHRI SHYAMNANDAN MISHRA:
The House will have to pass a reso-
lution to that very effect.

oaw AR o feg ot sw s
e ¥ )

SHRI SHYAMNANDAN MISHRA:
How can it be? How can the Chair
be a party to discrimination in this
matter?

MR. SPEAKER: There is no ques-
tion of diserimunation.

M. SPEAKER: What is the discri-
mination?

SHRI SHYAMNANDAN MISHRA:
Why did you allow that resolution
to be passed on that day?

SHRI SHYAMNANDAN MISHRA:
What is the question of the Prime
Minister? That canot be (Interrup-
tions). You cannot discriminate bet-
ween one Member and another.

woaw spwy : wry Afed, § e
1 WG, NG TF IAH  QTAEFAT
oTE ARw & qw A W e g
afer frdy = & a ¥, fmft =2
# ok arear g W e dr wndk
wr are gt § o agt o fafrex
# wargeT ) I A wgF ¥ WA
T o

PROF. MADHU DANDAVATE:
Sir, the spirit of the rules demand
that you should permit submissions to
be made,
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MR SPEAKER: That wag concern-
ing the Prime Minister's security.

SHRI SHYAMNANDAN MISHRA:
No, absolutely nothing. What is the
question of the security of the Prime
Minister.

MR. SPEAKER: Even at that time,
the Minister had to get the informa-
tion from there,

Please sit down. No question of
double standards. Don't try to raise
8o many issues, You raised the ques-
tion of security. Now, you raise
something else. I have given my
ruling. I do not debar a discussion if
it comes within the rules of the House
in regard to the atmosphere of vio-
lence in the country. gz qu# «

T M ¥ AR &)

it 7y fom® : vegw wEReT, @
et w1 9 § e cewade s &
Fraw = &, g w9 e 1 FewARe
w1 & oy g & e ag wlz sraar
g wifgy, gat aw Afafes, friew
St AT w=riET

g & ST Wty dewAie
T 2T g § o 4y S o & i
f& ag Amareor ar & o ewfad
afefes g afgr v AT A g
w1 & s w5 A 0w Qewdie
U7 FidEger & wiess 256 9
wrarfea & 1 3y wifeww ¥w owT
defafreefon fodoim dzc ¥ smw g,
voy far g

“The executive power of
State shall be so exercised
ensure compliance with the
made by Parliament and any
ing laws which apply in that State,
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SHRI PRIYA RANJAN DAS
MUNS]I (Calcutta—South): If you
allow him to make a submission, you
should allow us also to place the other
point of view before the House.

SHRI JYOTIRMOY BOSU: I
want to draw your attention to a
message dated 8th November, 1969
sent by the Home Ministry to the UOF
Government in West Bengal follow-
ing a question in the Lok Sabha It
said:

“Whether it is a fact that a
numbetr of political workers have
been killed or injured during the
regime of UF Government in West
Bengal?”

“If so, the latest Agure regarding
such murder and the political

affiliations of such persons wounded
or killed....”

MR. SPEAKER: I am not allow-
ing reading of such things.

SHRI JYOTIRMOY BOSU: I want
to make this submission. If a person
could move with u revolver into the
Allahabad High Court breaking the
Arms Act and that came under law

and order of the State Government
but....

MR. SPEAKER: Kindly sit down

SHRI JYOTIRMOY BOSU: I have
got a whole bundle of clippings from
wewspapers to show that the police
had put a girl on the body of the car
of JP and a Minister used a police
mike. . .. (Interruptions),

SHRT PRIYA RANJAN DAS
MUNSI: It is an absolute He. Do
not be a lar (Interruptions).
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SHRI JYOTIRMOY BOSU: The
Minister used a police mike, The
police had put a girl on the body of
the car of JP. This was an attack
on JP. This should be discussed,
The House should condemn thus
murderous attack on JP We should
discuss it here and now (Interrup-
tions).

MR. SPEAKER: Kindly sit down.

SHRI JYOTIRMOY BOSU: I am
moving a motion, The House should
condemn. ... (Interruptions)

SHRI PRIYA RANJAN DAS
MUNSI: Mr Jyotirmoy Bosu did not
attend the meeting. He purposely
avoided attending it. You kept your-
self sbsent purposely (Interruptions),

You have no courage to face the
people (Interruptions)., You go to
Haryana and Punjab You cannot

show your face in West Bengal (In-
terruptions).

WW WEWW WY T ATg A
sGrar &y ww

o whme faw ;. far @ A
qearne  wwa fan & v IR
o fifag, w37 & wh A

Hfog
wsaw WPy ¢ UEATET /A

a1 aga W A fem 3, & fom few
LIl o O

SHR! JYOTIRMOY BOSU: 1 have
given the motion, that the House

should condemp this murderous
attack on JP. It is before the House

Please put it before the House

SHRI SAMAR GUHA: Today I am
not in a position to join the shouting;
1 am not physically capable. But I
want to make a submission to you
This is not my view; if you go through
the headlines of all the Calcutts
papers, papers which are being run

even Congressmen and the Con-
Nb‘nw,hmmhudﬂm
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they used the word: Dsksha Yagna,
This is the heading given by almost
all the papers. If any of you go
through the reports that appeared,
nol in the Statesman, not Ananda
Bazar along but by Basumati which
13 now run almost by the Govern.
ment, Jugantar and Amrit Bazar also
which is run by a Minister, you will
know what happened, Many friends
were bantering on this side: let Samar
Guha be examined by a doctor. But
I am proud that I could bear all the
brunts on me....(Interruptions),
Even on the dead body of any of us
they will smile, laugh and they will
spit. That is the mentality they have
developed. I do not want to say what
happened to me At the noment I
only want to say that but for me JP's
lite would not only have been
endangered, he would have been
killed on that day. ... (Interruptions)

MR SPEAKER: Please finish in
two munutes, [ request hoa, Mem-
bers not to interrupt him,

SHRI R 8. PANDEY (Rajnand-
gaon): What is wrong if there is &
demonstration against JP?

SHRI SAMAR GUHA: I have given
notice of un adjournment motion as
well as another motion; I vrefer the
motion that this House ananimously
condemns the assault on JP.

SHRI PRIYA RANJAN DAS
MUNSI: There was no fnsinult on
JP. It 15 an absolute lie. Do not talk

liez here....(Interruptions).

ot wfn waw - werw WY, aw
serer o ¥ ol wgr & f @ arer mar
P o wmoh IR o v 8
¥q e oft we qy oy ¥ fv I W
sra war §, o & Forer s W
T ¥ ¥ uw mm od gt w

o o &

SHRY PRIYA RANJAN DAS
MUNSI: JP was not touched, Shri
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Bamar Guha was standing on the
bonnet of the car. He is zaying that
JP was asaulted. It is wrong.

SHRI SAMAR GUHA: There is no
necessity for me to explain or give
any facts. The press photogiaphs
that appeared in all the Calcuita
papers will be enough to justify what
I have said.

I have given notlce of a resolution
and an adjournment motion. I would
prefer that you admit the resolu-
tion that this House unanimously
condemns the assault on JP.

SHRI PRIYA RANJAN DAS
MUNSI: There was no assault. He
is telling a lie. (Interruptons).

SHR] SAMAR GUHA: The re-
soultion that you admitted concern-
ing the protection of the Prime Min;-
ster was all right and wa all unani-
mously adopted that. However, 1
want to remind you that though Mre,
Indira Gandhy may be the Prime
Minister of the country, J P is the
tollest man in the country today It
is the mora]l responsibility of this
House, of the whole nation, of the
whole Indian people to condemn 1t if
there is an asrauly upon the tallest
man in the country.

In the madjournment motion I have
not uttered a single word about the
law and order situation in the State.
1 have only pointed out that the
fundamental rights which <hould be
available to each und cvery citizen
of the country have beepn denled to
J. P

Secondly, in the resolution I have
not mentioned a word sbout the
police. I put a trunk call to the Home
Minister and I immediately informed
him of what happened. That night
1 sent & long telegram to *he Prime
Minister sbout what happened.

The question is whether a person,
J.P. or any citiven of Indla, can be
is
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next day if the Prime Minister or the
Congress President or anybody clse in
this country is denied the same rights,
what will happen to this country?
Therefore, 1t involve the fundamental
rights of all citizens Therefore, 1t is
admissible.

About the banter they nave made,
I do not want to say anything about
the injury caused to me. [ only want
to say that it has come in the press.
There was profuse bleeeding from my
nose, and I had internal haemorrhage
and still there is swelling in my chest.
1 again repeat I could somehow be a
hittle instrument to save tne most
precious life in our country.

SHRI SHYAMNANDAN MISHRA
(Begusaral): My humble submissien
to you 1s to consider the whole i~sue
in the larger context of :he responsi-
bilities cast upon this House, It has
been probablv pointed oui to you this
morning that therc 1s something like
article 355 of the Constitutivn which
enjoins upon us to ensure that the
Government of a State is carried .n
in accordance with the provisions of
the Constitution

The Chair is confronted with two
motions of a shghtly differant nature,
One 15 an adjournment motion and
another 15 a motion which 15 hased on
the same pattern as the one which had
been passed by this House unania
mously only two or three weekls back,

When a man with a pistol wanted
to force his entry into the court room,
in which the leaders of the oppusition
and also the Prime Ministar happens
ed to be present, then the Hcuse lost
no time in unammously condemning
the incidents Seo, one would Feve
thought thot the entire House would
like to condemn these incidents also....
(Interruptions) May 1 remind the
hon. Members on the other side that
our duty at the moment is to assist
the Chair in a peaceful wmanner to
come to certain decisions about the
two motions which we have submitted
to the Chuir, In this context, I wes
pointing out that there was not a
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single voice of dissent, so far as that
resolution was concerned. One
thought that an incident of this kind
would also receive the unanimous
condemnation of the entire House,
In fact. it was the duty of the Leader
of the House to sponsor such a motion
«. .. (Interruptions) So, my humble
submission is that the Chair would
be quite in order in permutting an
adjournment motion too. But if tae
Chair, for some reason, does not
choose to do so, then my humble
submission is that the Chair has to
permit the other motions .. (Inter-
ruptions).

MR. SPEAKER: It is becoming
very difficult for me to manage. I
wllowed Shri Guha, because hc rose
on a point to explain the motion, and
he mentioned certain matters when
I asked for clarification.

SHRI SHYAMNANDAN MISHRA:
1 was submitting to you that the
other motion cannot be disallowed by
the Chair because a simila: motion
was adopted by the House unanimously.
So far as the functioning of this hon,
House is concerned. it is based on
the fundamental equality tha! exists
between one member and another,
We cannot recognise any difference
between one member on this side of
the House and. may be, the Prime
Minister on the other side of the
House, It this aspect of fundamental
equalily that exists betweea one
member and the other member of the
House is lost sight of, then you cannot
eenduct the business of the Hous® in
a fair and just manner. But that is
precisely your function. 8Sa, 1 would
submit to you that the next motion
in any case has to be admitted by the
Chair.,

Now the point that has been raised,
and my motion also mentions it, is
that there was an attack on JP and
also 2 member of this House....(In~
terruption).
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What does the attack mean? May
I remind my hon, friend, Shri Priya
Ranjan Das Munsi who issued a state.
ment to the effect that he deplored
the stone-throwing on JP.?

SHRI PRIYA RANJAN DAS
MUNSI: There was no stone throws
ing on J.P.

SHRI SHYAMNANDAN MISHRA:
I will quote his statement that had
been published in the Amrit Bazzar
Patrika in which he condemned stone-
throwing ‘and so on.

It has been admitted on al] hands
that the car wag subjected to the
blows by the lathis, by iron rods and
so on Is it denied by any person?
If because of the protective power of
the car JP was saved, would it be
the contention of the hon. Members
from the other side that there was
no attack on J. P.? The whole roof
of the car, as J P, himself mentioned
to me yesterday afternocn, was
depressed because some persons had
gone over the roof of the car., Every-
body has seen the photograph as to
how some peaple are dancing on the
roof of the car. Here is the phote-
graph. How the whole thing had been
organised on that day., A lady is
sitting on the roof of the car. It may
be Shrimati Maya Ray....

MR. SPEAKER: Don't take every
lady as Shrimati Maya Ray.

SHRI SHYAMNANDAN MISHRA:
Whether she was the lady who wma
dancing on the roof of the car, 1
teally do not know.

There was an asssult on J.P.
because there was an assault on the
car. We lhmave also mentioned in our
motion that because of this attack,
there was an attack also on the
fundamental rights of the citizen of
free expression and wmssociation.

Because of these considerations,
humble submission to you. Sir,
be to admit, in the first instance,
adjournment motion because of

138
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gravity of the matter. But if for some
reagons, as I have subrmutted, you do
not choose to admit the adjournment
motion, you should admit the next
motion that I have given to you.
That motion calls upon the House to
unanimously condemn the incident
which took place in West Bengal If
the other side of the House does not
Mke it, we would have no complaint
sbout it. We would ask the country
to judfe @s to who are promoting
fascist conditions in the country

SOME HON MEMBERS rose—

MR SPEAKER' I cannot allow all
of you Then, there will be no end
to 1t

SHRI P G MAVALANKAR
{Ahmedabad) On a point of order,
Sir

MR SPEAKER T have already got
a lisl of s0 many Members who have
written to me If I go bevond the
list unless we decide about the pro-
cedure also there will be no end to
it

SHRI P G MAVALANKAR: My
point of order 1s this

SHRIMATI MAYA RAY (Raiganj)
Why don’t you hear this side mlso—

AN HON MEMBER: Her name
was referred to by him.

MR. SPEAKER: He made a light

remark without meaning that she was
there

SHR! SHYAMNANDAN MISHRA:
The photograph T_there. The lady
has been protesting.

MR. SPEAKER: How can you say
that that kady is Shrimati Maya Ray?

SHRIMATI MAYA RAY: 8ir, West
Bengal is such a place that they are
no respecters of persons, As far as
1 am concerned, I personally share
that view. They have ulways been a
tace which has stood up for the
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underdogs. Therefore, if the public
had condemned Shri Jayaprakash
Narayan and others, today there would
have been a complete hartal in West
Bengal; nobody could have stopped
it. The fact is that nothing of the
sort has happened. These frontal
organisations were incensed because
the lunguage which Shr1 Samar Guha,
Shi1 Jayaprakash Narayan and others
were using was disgusting, revolting
and nauseating and there were filthy,
personal attacks on the Leader of the
House and other personalities The
general public do not ke this Thank
God, the standards of the general
pubhic 1n West Bengal are nut the
same as the standards of these poli-
ticians (Interruptions) Whle 1
admut that they certain'y have the
freedom of speech, this freedom also
entails an obligation on tnem to stick
to certain munimum standards What
they did was not an example to be
fullowed by anvbody, and that was the
provocation |, (Interruptions) In the
years 1967—71, when individuaj and
mass teirorism was unleashed, where
was M: Javaprakash Naiayan, where
was Mr Samar Guha? Today you
can walk in the streets of Calcutta
peacefully These were the boys, the
Chhatia Panshad boys who brought
back sanity and peace to Calcutta at
the expense of therr own personal
safety  (Intcrruptions) Therefore, if
such provocations wure indulged in, it
would be letting loose a chain reac-

tion for which you will be responsible,
(Interruptions)

MR SPEAKER: As I mentioned,
this 15 on the border hne One point
is that there was an exhibition of
viclence The other point is that this
was a State matter relating to law
and order. Theiefore, 1 allowed the
members who had given notices to
make their submissions But I can-
not allow all the members. If I am
to allow even the members who have
not given notices, it would be very
difficult

Mr. Mavalankar, what s your point
of order?
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SHRI P. G, MAVALANKAR: My
point of order is this. You have made
some observations with regard to the
admissibility of the adjournment
motions. Now, the Rules are very
clear, that the subject matter must be
urgent and definite and of public im-
portance....

MR. SPEAKER: Also competence
and cognizance.

SHRI P. G. MAVALANKAR: Com-
petence of the Union Government.
That is all rightt My point of order
is this. While dismissing the adjourn-
ment motion on the incidents in Cal-
cutta, you are suggesting some kind
of a procedure through which the
House can discuss about the general
climate of violence. I do not know
whether the Chair can suggest, while
dismissing certain motions of adjourn-
ment, such a course of action tn be
taken when there is no motion on that
subject. My submission is that on
the basis of press reports about what
happened in Allahabad, this House
spontaneously and, I am glad to zay,
unanimously condemned the attack or,
if not the attack, at least the expect-
ed attack, as per press reports on
the Prime Minister...,

MR, SPEAKER: It was not on an
adjournment motion.

SHRI P. G. MAVALANKAR: I on
the basis of some vress report this
House could discuss the Alahabad
events, why on the basis of continuous
reports in the Bengali snd English
Press this attack on Jayaprakash
Narayan cannot be discussed in this
House?

Secondly, as regards the Gujarat
Elections, you have come thug morning
from Sri Lanka. Ag you are aware of
the situation in Gujarat and right in
the capital in Delhi, I want to tell
you, Shri Morarji Desal has gone on
a tast on the maiter of early electjons
in Gujarat....

MR. SPEAKER: This iz not usifler
<discussion. It is & different adfourn-
ment motion about which I said and
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T am very clear that it cannut be a

subject matter of an adjournment

motion,

SHRI P G. MAVALANKAR:" Are
you telling me that 1 should restrict
my observations only to the incidents
in Calcutta and should get up agaia
on Gujarat? I will do that The
point 1s that whatever happened in
Culcutta, everything is reported, and
it this House could discuss sponta-
necusly and unanimously an incident
in Allahabad on the basis of Press
reports, how can thig House be de-
nied an opportunity of discussing
something much more violent and
much more urgemt—that is, the inci-
dents in Calcutta? The Police were
a silent spectator, not doing anything
This ig u matter of grave anxiety. 1t
is a clear infringement of the funda-
mental rights of the citizens ke
freedom of speech,

MR SPEAKER: It is not a point
of order.
SHRI P. G: MAVALANKAR-

While dismissing the adjourfacat
motion, you are gimultaneously ..
gesting that thy House should discuss
the general climate of violence. We
can only do that on the basiy of a
specific incident that took place, and
that took placy in Calcutta.

MR. SPEAKER:
am not allowing it.

SHRI P. G. MAVALANKAR: Then
how did we discugs the incident n
Allahgbad?

In that case, I

MR. SPEAKER: You are not aware
of the background. Besides the ad-
journment motions, thure arg several
alternative motiony also by the game
members. Some Members havy also
given certain more alternative motions
It is not only the sdjournment moO-
tions. There no question of ad-
journment. The Rules Commities it-
self hag made o rule thet jn case of
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a marginal opinion and where I feel
s0, I cen have the nght to hsten to
the Members for a minute or so  And
I hsten to them and I suggest be-
cause, there are alternative motions
alsa It 18 not that the Speaker 1s
just hidebound by the rule, that he
cannot allow them and that he has
no right to suggest that it can be dis-
cussed 1n some other shape I have
a right to make that suggestion

SHRI DINEN BHATTACHARYYA
{(Serampore) 1 will read something
from the Times of India which wiil
help you It 15 quite pelevant

“At one stage of the demonstia-
tton, leg by the Mimster of State
Mr Subralo Mukherjee, more than
one pirson danced on the hood of
Mr Narayan's car A stone narrow-
Iy missed hhm"  *

MR SPEAKER All of us have
«ren the Press repoits

SHRI DINEN BHATTACHARYYA
Jayaprakash Narayan narrowly es-

cuped

What they sav 15 that they
went there tp demonstrate This is
ot g0 Everything 15 done with the
ronmivance of the Centre, everything

done with the) instruction from th
Centre  How many police personnet
vwere there? It 1s only with the help
it the police that they arg doing all
thise things

o T o e (W )
o A, qy W AT S W
SAET WY e At &) aw W
% ¥ FT RN WA ¥ AT
Y e Ay & e aR wndwy
ot enit ot 1w owg o
wmre wady | wfemrr weer oy sty
7 ok wr ore ey fawrr soer weR
o ofesrcf e s e e it
W weere ek qw wlawit W

R
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gefag A @ W wwTY
St g sfer &1y A€y frar e,
IR W 37 A far am, Sw
97 FfAaET FueT gw & i g
AF TEE § AT A wEEA
gt ? T vy fawem ¥ Ao &
FATY 47 WA qATA F 1 WM
ara ¥ fr e rq R T AT AT
ot ;g AfwT A fv
=fer str safer & were W AT feam
AT wmAITma @ b
T WAt F I 70T £7 7 fegly
a1 AT WS @ w3 & Ew oA i
(=7 %1 47 | a7 AT WS 9E TEA
Fq TETH AT TT T AT 741 § T
T faen #° w1 e vA A A
¢ A1 g gw s Afyw v gw mE
FEIT O &7 9% /Y7 gvETT 1 e
F7 % ( sgemA )

weOW WEWW  WrTer aw #
T P

SHRI N K P SALVE (Betul)
Under thu pretext of speaking on
adnussibihity, each one 13 narrating 1n
detaxl what he hag 10 say on the
merits of the motion wnd that 1
going on record

Now. Sir, 1t tht, debate in reality
is a «ubstitute debate for adjournment
Motion, what 1s our remedy” I beg
of you to consider this thing. I
rrave vou; indulgence in this matter
Sir, Adjournment Motion 15 10 go on
according ip Chapler 1X and there i
no other chapter You have already
ruled out that the motiong given can
not be the subjict-matters of Ad-
journment Motlons If the opposition
therefore, confined purely to the
legalitv of the admissibility, one could
have understood that; but they are
going into the details of facts. We,
in the ruling party, cannot bring ad-
journment motion, adjournment motion
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[Shri N. K. P. Salve]
amounts top censure of the Govern-
ment. Now, please tell us, what is the
remedy. How can the ruling party
members make their own submissions?
They just cannot give adjournment
motion simply because that would be
censure of the Government itsel?.

1300 hrs hd

This Is how it will go on ad infini-
tum on the merits of the matter. But
I crave your jndulgence that either
you put an end to this debate or elsc
you allow gn this side of the Housa
also,

PROF, MADHU DANDAVATE:
You better allow the adjournment
motion.

st wavee frst . oww T,
I OF & frdew so § fe oo @
qg spaeqr & v wowe § 2 ATdw A
N g, 9w ¢ 9= A o wifye
WifF ag OF AT ST AT A
i rrww R e A
FANHTH AT F I T O AT AT H
e fidle & @i & of @ av S
T 9T, IW I qEN TG agw wd
ag Wt agi UST & wwA-sqAeAT W
WIHET qT | JA¥ A% @ Xawere
AW oY & IR 9T qZAT F Ay
it | WA wETe g agt
£ AR Ry e s sawwmw

AN Ay W fe
A TN O CAT WF £ g W sy
& o & war i oy

MR SPEAKER: That wag not pn
the adjournment motion.

oft wiwre fie ;. Afier SR
ag wgr fir Trow o sronr svwent §
TR Y o wwReT 9¢ W &
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E AR S R Gl L

[ R ARY & AR ey

A |

waf® v Jawww off § ankafae
qwasr & gr ¥ 5 wW ww ¥ A
A #r wf W §iT 4w e
T fAT | weE aE e T
# mwim yam o g A &
framm s=m f5 . | (weww)

SHRI R 5 PANDEY: 1 wanted
to know one thing specifically from
you. You either accept or reject the
adjournment motion on merits You
have rejecled that after doing S0 1
do not know whether there is any
provision or rule to allow the people
to make their submissions arising
out of the meiity of t case,

MR SPEAKER: No, I am not
accepting this position. 1 may tell
you that 1 gave my ruling about onv
side Op the pther side, if they want
to have any discussion, they cap have
it. I made my observation that they
may make their submissions,

ot wfwwew: s ag BY war A
I T g o

s ALy g W WY
qefirdferd®t & T o g Wy
¥ty 0w agw oft Wi T
e dew FIR e, e &
e et amswRE
fe g W oy anlt W e WY
2 o, gy Afew off fear

qeq WEEN, §F QF Av Af
25 A #5 aE? wfwa oy ww ¥
e W Y ot § Wi g wgw o
ar froff ¥ qufefafird w1 e
mft 8 e e, get W
m'amti
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o men ;. qEE A & e
fedt = #XS AN g Suw @tz
gt N ot Ixir gy wEAT IowT W@
qT | & 9T 3E AW I FT XA
R ®H gar wr e o
efigx wam f& g fwdfoe = &
where it is not claar, he can listen to
a Member for a minute or so. Are
¥ou there to help me? Are you there

to help me to understand what I
want to understand?

SHR! VASANT SATHE (Akola)
I want to help you.

MR SPEAKER No, 1
think so

do not

SHRI VASANT SATHE: Sir, [ 1ise
on a point of order. Please listen tov
me for a minute 1t I can be of any
help to you.

T hope you have given me the per-
mission You have rightly said just
now that when you are fn doubt, You
may, undur the Rules that have Féen
made, listen to the Members for a
minute or go BN, Sir, in the beginn-
ng, you yourself said on g particular
adjournment motion that . (Inter-

ruptions).

ot wiwee fawr:  wem W,
st o ® a i fir agr &5 w3 g7
Tt agt 20, 25 frre d5% A gow
W bw frrweafeaw §)
wx Iawt oyt d5k i wEr Fe g

% aawy & fv ag w3 angw AT
v § fie g€ oo wTE WTET
¥ e gfca @ vy gy

oft o W ¢ WY a8 Tedlte
47w e wifudt |

Motions

Sir, 1 was poinfing out thay ¥du
yourself have pointed out that among
the adjournment motions that have
been tabled 5 purticular adjournment
motion is pnot admissible because it
falls within the State jurisdicfloh.
Unless you were to gay that evep on
that adjournment motion which you
consider inadmissible you want to
first hear thep it is something diffe-
rent; otherwise, once you have said,
it falls within the State jurisdiction
that 15 the end of the matter We
understand that on a particular ad-
journment motion relating specifically
to Jaya Prakash Narayan you have
pointedly saig that it is not admissible
within the rules. You may hear on
other matters. You put the other
motions to vote If more thap fifty
Members rise we will discuss

oft wdwar fry : & wwe wET,
fridza w7 @ a1 fr At ¥ wuwd
¥ o Avemer W & fowied
wrfe< aw & wgy fie oy arfr & amee
fwer oy @Y e gR @Y e )
7% ferifedy mifmry aversr wiard
g oo fainlt qwd &

gfrarn % @ swww 7.Ta9 R
oW ¥ W ¥ A IW ANg I
w9 6 frad ¥ I M W
At welt ofY | IHE A ¥ qgi A
g€ ft Iw T e eftes wgi e
7 ¥ | www St wawww N oWy
wferex ¥, wromdt #t svr ¥ IER
gy garh & ¥ fee ot agt
e § gw AT oW wAT AN
@ P o\ felt @ TR TR
Frar § fome st agt @3 ¢ 7

wT Yarew maaw f g e
g oy Tou wr faww gy wwar @
wx e ot wEan A gy ¥
ot g O g W[ ok @
wgt 9T ot wewr gE Swd Wi

|

T2
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[ st srreare fors |

Y AFT A W A qW HIA F AWET
wgw A ¥ 1| Mfag fioy = & e &
AT 97 | T T FY T A il
7 JUET TUIN 9T ITHT AT T |
ot fewrae & G @y Rl a9
AT T AT A G T FT AR
¢ 9fFT 3§ o TEm A g

W S FAL TET FT AT W A
WA g T W
v &% T ?

UF 9T 59 ¥EA &7 & vy feet
FTW ¥ AT & AT qnfeT & ferafa
¥ awre 39 o 1 A yAW AA
w1 it ¥ § g 3w wE g
w0 A 97 | W AW e ok W
¥ T IT TE IT WA A FAAT AW
) w9 oo et &y foets
7 agy 9 fawn wT ) A ewe qEr
A1 agrdZ & A% A ATQ AT AGT AV |

MR. SPEAKER° W sz ® & f%
wraa AR sv e @wE fw
g &% 91 | WY 99T A ofEw

You arg not doing service to your
cause.

oft wwar fow g @ Il
AT qav 91, =N ww qE w7 ¢ § fr
ot T ¥ q¥ § dfew agr o¢
v faeg g aga g€ | 37 W ag I
W ¥ @1 Q¥ Wrd 7 AEve Af Q1
w7 s wgRd, A s W
AT IUT AW & AT Q¥ WO
AT 7 |

MR SPEAKER: 1 have mmde it
very clear thtt the security of the

— S —————

**Not recorded.

- ———
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Prime Minster falls within the juris.
diction of the Home Ministry.

SHRI SHYAMNANDAN MISHRA:
Sir, you can not have different seales
—one for the Prime Mimster and
another for Mr Guha In your gcales
both Mr Guha and the Prime Minis-
ter should weigh equally

st wiwer fam o+

MR SPEAKER This matter 18 sub
gudice T wil] not allow You cannot
discuss the merity of the case This
will be deleted

sit wATwe sy : g § BW K AT
Twai i v awag vy v &
fr gurm WAl W1 TAAST WA WY
QT 9T T ¥ A7 SA%r wed ¥y

MR SPEAKER [i 1s hike that

ot wivee e Aa & wpm fr
WG T A, 70 & AT A GHT WA
¥ IT BT A FHIW ATITAW K w0
uH a1F § AT A ¥} Avfaw 4 WX wg
T T Mg Y wRE W ama
gzt &3 ¢ AW ofemwel s s
afeg aivd ot T At WY e
arrfy wfgg .. (mwww) WX
aw wr e ot o s e o
ware & —gfrodfte qan #r o
e S § (w®wM) . @
97 91 3w w7 7 * uvw g o s
o) §, 0 qv 7w Y a7y | (SAwan)
wrt el ffr i e 9w W
FOHTC aTATHTEY & TR qC wnwlt A
7g W9 w1 WY w7 & fe xw ol
1 qang, ., (wwww) ..., 78
v A ¥ Ay g § 0 wWg A
5 a7 W faOnft oot & on Y I
* ney e s R £ 1 g W
%mﬁﬂhmn‘ﬁuﬁm
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W & TR g A G § Ot Wy a
e #ifwg, ww a1 7 N 7w
W OFTR AW AT |

MR SPEAKER Now, besides
hese motlons there are other alter-
iate motrons There 15 4 motion by
ofr. Bosu, Mr Mishra, again by M
Bosu, Shn Guha, eic, They were not
in the shape of adjournment motion
but in the form of other discussion

Rq wERqwT 7 & far @ 9@ A
# aft ST |

I will go by the piecedents If it
1s & question of law and order of the
State and this particular inadent
happened there then it cannot be di--
cussed | cannot allow the udjourn-
ment motion But if you want to
discuss thi, 1ssue in the form of «
general atmosphere of violence and
in thay you can bring in all cases of
violence 1n the country—you cun
have a debate but I cannot allow it as
an adjournment motion

SHRI INDRAJIT GUPTA Sit
what about my adjournment motion
My adjournment motion falls com-
pletely within the jurisdiction of the
Government Please tell me the rea-
son as to why you aie disallowing
it

MR. SPEAKER They brought the
specific incident which happened 1n
the State, I gave my ruling Yours
s g guneral sort of observation It
I just a motion I cannot admat it.

SHRI INDRAJIT GUPTA Kindly
keep it pending It your only argu-
ment for pot allowing it is that there
Ik no eccompanying materml, 1 will
supply the same.

. MR. SPEAKER: You can have a
| dicussion on the general atmosphere
T violatos,

Motions

SHRI SHYAMNANDAN MISHRA
Sir, we have presented to you two
classes of motions It has heen your
pleasure 1o disaliow the adyournment
motions We want (o know your
pleasure about the other category of
motions which call upon the Houge to
condemn the inaident in Calcutta, as
was done in the case of the Prime
Minister

MR SPEAKER The observaions
that I have made will be enough This
15 not an off hand observatren You
have also made these observafions
For example, 1t 1s said here

‘Faillure of the Goveinment to
control the growing cult of violence
in the countty as evidenced by the
violent attack "

It hay come tvx me i a general
manner Not only one But, all of
them

Your own motions gay that

SHRI SHYAMNANDAN MISHRA
Here, there has beep an attack on a
hon Member of this House {inter-
ruptions)

MR SPEAKER The Home Minis-
ter 15 not connucted with this

Wt 3w T WS g &
qYE &1 A9 T 1 ° A9 7AT 9
EWET §Y [T AWT qF 9T Y IN &
far & gz sy ?

MR SPEAKER There can be w
motron on the general atmosphere of
violence in the hght of the inciderits
that took place whether it 1s in re-
gard to Shn Samar Guha or any other
hon Member or Shn Jaysprakash
Narayan

SHRI SHYAMNANDAN MISHRA
The question 18, here is sn hon,
Member who has come with bleeding
injuries,
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MR. SPEAKER: It he gives a
motion, 1 will get the statement ol
the Home Minister on that. He cai
give me a motion that he has suffer-
ed a bleeding injury wnd then I can
get the statement of the Home Minis-
ter on that.

SHRI PRIYA RANJAN DAS MUN-
SI: Sir, please allow me to make a
submission on this. I would like to
help you in this matter,

MR. SPEAKER: 1 have disposed
it of.

e

13.18 hrs,
PAPERS LAID ON THE TABLE

CoPy oOF IMPORT TRADE CONTROL
Poricy ror 1975-76 AND A STATEMFNT

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SlIRI
VISHWANATH PRATAP SINGH). |
beg to lay on the Table:

(1) A copy of the Import Trade
Control Pollcy for the year 1875-76--
Vols. I & IL

(2) A statement (Hind1 and Eng-
lish versions) expluining reasons for
not laying simultaneously the Hind:
version of the above document.
fPlaced 1 Library. Sec No. LT-9344/
75].

NormricaTion vunper CusToMs AcT,
1962, NonricaTions UNDER CENIRAL
Excise Runks 1844 anp CoMPULSORY
Derosrr (IncomE Tax PAYERs)
(Ampr.) ScrHEME, 1975

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
PRANAB KUMAR MUKHERJEE); I
beg 1o lay on the table:

(1) A copy of the Notification No.
GSR. 181 (B) (Hindi end English
versions) published in Gazette of
India dated the 1st April, 1975, under
section 159 of the Customs Act, 1982,

APRIL 7, 1875
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together with an explanutory memo-
randum, [Placed in Library. Sece
No. LT-93458/75].

(2) A copy each of the following
Notifications (Hindi and English ver-
gions) 1ssued under the Central Ex-
Cise Rules, 1944: —

1) GSR. 379 published in
Gazette of India dated the 22nd
March, 1875, together with an ex-
planatory memorandum.

(n) G.S.R. 380 published in
Gazctte of Indig dated the 2ind
March, 1975, together with an ex-
planatory memorandum |[Placed
i Library. See No. LT-8346 75/,

(3) A copy of the Compulsory De-
posit (Income Tax Payers:) (Amend-
ment) Scheme, 1976 (Hindi and
English versions) published an Not:fi-
cation No. G.S.R. 162(E) yn Guzette
ot India dated the 25th Maich, 1975
under sub-section (8) of suction 1Y
of the Compulsory Depusit Scheme
(Income-tax Payers) Act, 1974
[Placed wm Labrary. Sve No. LT-
9347,/75].

GUJIARAT GGOVERNMENT ORDERE VNDER

GUJARAT VACANT LaNDpg 1IN Uneawn

AREAS (PTOHIBITION OF ALIENATION)
AcT, 1972 ANpD A STATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI DALBIR SINGH): [ beg
to lay on the Table:

(a) A copy each of the following
Gujarat Government Orders unde:
sub-section (4) of section 7 wof the
Gujarat Vacant Lands in Urban Areas
(Prohibition of Alienation) Act, 1972,
read with clause (¢) (ili) of the Prv
clamation dateq the 9th February,
1974, issued by the Presidunt in relu-
tion to the State of Gujarat:~—

(1) Order No. VCT-1474/181664-V,
dated the 26th February, 1078 in
the case of Shri Navinchandr



